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ACT NO. XI OF 1920. 

[PASSED BY THE INDIAN LEGISLATIVE COUNCIL J 

.(Beceired tr'le assent of the Governor' Gsne~al on the 2 l t f i  
March, 1920.) 

An Act further t o  amend the  Presidency- 
towas Insolvency Act, 1939. 

HEREAS i t  is expedient further to amend the ,,, ,, ,,,, W Presidency-tow ns Insolvency Act, 1909 ; It is 
hereby enacted as follows :- 

1, This Act may be called .the Presidency-towns Short title. 
Insolvency (Amendment) Act, 1920. 

Insertion of 
new section 

2. After section 103 of , the Presidenoy-towns 111 

103 in Insolvency Act, 1909, the following section shall be 
111 of 1909. inserted, namely :- 

" 103A ( I )  Where a debtor is adjudged or re- 
adjudged insolvent under this Act, he shall, subject insolvent. 
to the provisions of this section, be disqualified q from- ,%- 

.>, rn 

(a) being appointed or acting as a Magistrate; 
( b )  being ,elected to any office. of any local - authority vhere the appoin tmelnt to such 

office is by election, or holding or exercis- 
ing any sucll'office to which no salary is 
attached ; and 

(c) being elected or sitting or voting as a member , s.7 4 
of any local authority. ...,I, . ...: 1 

s>e. 
-111  :A 

(2) The disqualificjtions which an insolvent is :+ 
t.3 . . 

.>*, '.:!Y 

subject to 'under t;his syction shall, be removed, and :;i 
ehdl  cease if- .& !g 

(a) the order of adjudication is andullcd under . +t 

su b-section (1) of section 21, r . - f 
?! 

( b )  110 ">, 

\ 
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(b) lle obtains from t.he Court an order of dis- 
charge, whetller absolute or conditional, 
with a certificate that his insolvency was 
caused by misfortune vilhout any mis- 
conduct on his part. 

(3)  Tlie Court may grant or reflase sucla ccriifimie 
as it thinks fit." 


